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Powers of Chief Election Commis.
sioner to Review Decisions of Parlia-
ment

1131, SHRI G, M. BANATWALLA:
Dr. BLJOY MONDAL:

SHRI SHYAM SUNDAR
GUPTA:

SHRI MUKHTIAR SINGH
MALIK;

SHRI SHANKERSINHJI
VAGHELA:

SHRI PIUS TIRKEY:

Wiil the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to stata:

(a) whether the Chief Election
Commissioner of India has been em-
powered to review ihe decisions,
Motions or Resolutions passed by
either House of Parliament:

(b) if so, whether Government will
ask the Ministry of Law to consider
about the authority and competence of
the Chief Election Cominissioner in
this regard;

(¢) whether Government have geen
the press reports stating the proceed-
ings initiated by Chief Election Com-
missioner on the expulsion of a
Member and vacation of his or her
seat amount tp contempt of the House;
and

(d) if so, what is the reaction of
Government of India in regard
thereto?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) No, Sir.

{b* Does not arise.

(¢) Some newspaper reports in ihis
regard have come to Government's
notice,

(d) The question whether contemot
of a House of Parliament has been
committed or not in any particular case
is to be considered by the House con-
terned, and not by the Government of

Tourists and Relations of LAF. Ofi-
c¢erg on Training Flights

i132. SHRI VIJAY KUMAR N.
PATIL; Will the DEPUTY PRIME
MINISTER AND MINISTER OF
DEFENCE be pleased to state;

(a) whether it has been brought to
the notice of Government that some
tourists of the V.I.LP."s an4 Indian Air
Force officials and their necar relations
board the flights undertakey for train-
ing the IAF personnel;

(b) hag it also been brought to the
notice of the Government that many
times misuse is made by the IAF
personnel and other VIP's for flying
their relations free of cost under the
garh to training the IAF pilots; and

(c) if so, the steps taken by the
Government to stop the misuse?

THE DEPUTY PRIME MINISTER
ANL MINISTER OF DEFENCE (SHRI
JAGIIVAN RAM): (a) to (c). No such
general complaints have come to Go-
ernment’'s nolice, in recent time.

The IAF Authorifies  exercise
nececssary vigilunce 1o prevent nny
misue of training flights. Instructions
have teen again reiterated by Alr
Headquariers to all the Air Force
Agencies to see that the Regulations
and Ingtructions on the subject of carri-
age of personnel and goods in LA.F.
aircraft are complieg with strictly,
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15 Year Agreement with USSR

1135. SHRI YUVRAJ: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whethey a 15 yea: agreement
has been signed between India and
Soviet Union;

(b) whether it hag been provideqd in
this agreement that production in
Bhilai and Bokarg Steel Plants will be
increased and a new steel plant in
Vishakhapatnam and an alumina
factory in eastern coast of Andhra
Pradesh will be set up; and

(c) whether this agreement between
India and Soviet Union is a diplomatic
gain for India?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) No, Sir.

(b) and (c). Do not arise.
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Agitation by Officers of Hindustan

1136. SHRI SHIVAJI PATNAIK:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE be
pleased 1o state;

(a) whether Government are aware
that about 1,000 officers of the Hindu-
stan Aeronautics are agitating for re-
vision of pay-scales and dearness
allowances for quite some months;
and

(b) if so, what steps are being taken
to meet their just demand?

THE MINISTER OF STATE IN THE
MINISIRY OF DEFENCE (PROF.
SHER SINGH): (a) The Hindustan
Aeronautics Officers’ Association,
Bangalore had been demanding re-
vision of the pay scales of HAL
Oflicers.

(b) After carefully considering the
above demands, Government issued
orders on 27th November 1978 revising
their pay scales,

Imports of Super Thermal Power
Plantg

1138. SHRI BEDABRATA BARUA:
Will the Minister of ENERGY bte
pleased to stale;

(a) wheher Government have ap-
proved several proposals for the im.
port of Super Thermal Power Plants;
and

(b) if so, the total cost of the plants
proposed to be imported?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) and (b).
The fullowing Super Thermal Power
Projects are under execution in the
Central Sector:—

(i) Singrauli Power Project locat-
ed in Mirzapur District of Uttar™
Pradesh;

(i1). Korba Project located in Bilas-
pur District of Madhya Pradesh; . ..





